
Misc. Crl. (Bail) case No. 58/2023 
                 Smti Basanti Munda Vs State Of Assam 

13.02.2023 

Petitioner filed hajira. 

Today was fixed for C/D. 

 C/D received. Seen. 

Brief fact of the case as stated in the FIR is that, on 

01-01-2023, at about 1.00 A.M, the informant Hav. 

Bhugeswar Basumatary, while he along with AISF staff were 

executing night patrolling, the sentry duty of the O.P 

informed him over phone that law & order situation was 

happening at Amolapam as information given by one Smt. 

Swapna Bauri. It is further alleged that accordingly, while he 

along with the staffs arrived at the spot, one Smti. Silbanti 

Bhengra abused the police party with slang languages and 

slapped him as well as bite him on his hand and torn his 

uniform long pant. Moreover, the another accused persons, 

namely, Sri Subhen Bhengra and Sri Gopal Bhengra assaulted 

one of on duty AISF police staff namely, Manglu Munda with 

sharp weapons, as a result of which he sustained serious 

injury on his left cheek. It is alleged that all of them obstruct 

the on duty police personnel who were discharging their 

duties.  

On perusal of the C/D, it appears that material 

witnesses are examined, the accused are in custody since 

01-01-2023. The C/D reveals that no investigation has been 

done after 01-01-2023. Thus, the accused are kept in the 



custody without any investigation for more than one month. 

As such, it appears that further custodial detention of the 

accused Smti. Silbanti Bhengra and Sri Gopal Bhengra are 

not required for the purpose of investigation. Hence, 

considering the above facts and the length of detention, the 

accused Smti. Silbanti Bhengra and Sri Gopal Bhengra, are 

allowed to go on bail of Rs.20,000/- each, with a local surety 

of like amount, i/d jail hajot, subject to the conditions that : 

 

a) The accused shall make themselves available 

before the I/O as and when called for and shall 

co-operate with the investigation; 

b) The accused shall not hamper and temper with 

the investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the 

court or to any police officer;  

d) The accused will not abscond; 

Send back the C/D.  

Send a copy of this order to the ld Elaka 

Magistrate.  

Misc. (Crl) case is disposed of accordingly. 


